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Mr. Vice-President : Amendment No. 801.
The question is:
“That clause (4) of article 25 be deleted.”
The amendment was negatived.
Mr. Vice-President : Amendment No. 802 standing in the name of Mr. Karimuddin.
The question is:

“That in clause (4) of article 25, for the words ‘as otherwise provided for by this Constitution’ the words
‘in case of rebellion or invasion and when State of Emergency is proclaimed under Part X1 of this Constitution’
be substituted.”

The amendment was negatived.
Mr. Vice-President : Amendment No. 805 by Mr. Naziruddin Ahmad. The question
is:
“That in clause (4) of article 25, for the word ‘guaranteed’ the word ‘conferred’ be substituted.”
The amendment was negatived.

Mr. Vice-President : I will now put to the vote article 25 as amended by amendments
Nos. 789 and 794. The question is:

That article 25, as amended, stand part of the Constitution.
The motion was adopted.
Atrticle 25, as amended, was added to the Constitution.
Article 25-A
Mr. Vice-President : We next come to article 25-A. Amendment No. 808 by
Mr. Lari.
(The amendment was not moved.)
Article 26
Mr. Vice-President : We then come to article 26. The motion before the House is:
That article 26 form part of the Constitution.
Amendment No. 809 is of a negative character and therefore disallowed.
(Amendment No. 810 was not moved.)
Amendment Nos. 811 and 812 are of similar import. I should say they are almost
identical. T allow 811 to be moved.
The Honourable Dr. B. R. Ambedkar : Sir, I move:
“That in article 26 for the words ‘guaranteed in’ the words ‘conferred by’ be substituted.”
This part does not guarantee but only confers these rights. Therefore to bring the
language in conformity, I propose this amendment.
Mr. Vice-President : There is an amendment to this amendment. No 48 of List L.
(The amendment was not moved.)
(Amendment No. 813 was not moved.)
I shall now put article 26 to vote.
Shri T. T. Krishnamachari: How can the article be put to the vote before the
amendment is put to the vote?
Mr. Vice-President : The question is:
“That in article 26 for the words ‘guaranteed in’ the words ‘conferred by’ be substituted.”
The amendment was adopted.
Mr. Vice-President : The question is that:
That article 26, as amended stand part of the Constitution.
The motion was adopted.
Article 26, as amended, was adopted to the Constitution.
Article 27
(Amendment Nos. 814, 815 & 816 were not moved.)



